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REGISTERED

CENTRAL ADMINISTRATIVE TRIBUWNAL
BANGALORE BENCH

Commercial Complex(BDA),
Indiranagar,
Bangalore~ 560 038.

Dateds \ﬁi&\ﬁ;\%ﬁp

appLIcATION NOS__ 2 & 24 /87 (F)
w. p.ND.
APPLICANT Vs RES PONDENTS
Shri Anwar Basha ' The Divisional Nanager, South Central Rly,
~ Hubli & 2 Ors
To
1., Shri Anwar Basha 5, Shri A.J. Fernandish
Ticket Collactor Ticket Collector
South Central Railuway South Central Railway
Gadag Hospet Division

. _ Hospet
0 ad District
harwad c | Ballary District

. Shri A.S. Mensinkai
2, Shr s 6. Shri K.V. Lekshmanachar

Advocate A
‘No. 1, Parakalamutt Building vocate
Tank Bund Road No. 4, S5th Block
Bangalore -~ 560 009 Briand Squars Police Quarters
. Mysore Road
3, The Divisional Manager - Bangalore - 560 002

South Central Railuay
Divisional Office
Hubli

Dist. Dharwad

a, The Divisional Personnel Officer
South Central Railways
Hubli Division .
Hubli
Dist. Dharwad

Subjects SENDING_COPIES OF ORDER PASSED BY THE BENCH

Pleasc find encloced herewith the cooy of ORDER/SXAR/
RPN XOROWX passed by this Tribunel in the abdve said application

. 11=12-87 )
&
4?/V fx~49<£{9
EPUTY REGISTRAR <f——L;,:T
Encls_as_above. " (JuDICIAL)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIRUNAL
BANGALORE BENCH: BANGALORE

Deted the 1l1lth day of December, 1987

Present

THE HON'ELE SHRI L.H.A. REGO .. MEMBER(A)
THE HON'BLE SHRI CH.RAMAKRISHNA RAO .. MEABER(J)

APPLICATION NO.2 OF 1987 (F)
C/w
APPLICATION NO.24 OF 1987(F)

Anwar Basha S/o Eabajan,
Major, Ticket Collector,
South Central Railway,
Gadag, Dharwad Dist.

(Karnataka State) e Applicant.

(By Shri A.S.iensinkai, Advocate for appliéant)

-Vs‘-

1. The Divisional #anager,
South Central Railway,
Divisional Office, Hubli,
Dist.Dharwad.

2. The Divisional Fersonnel-
Officer, South Central Reilways,
Hubli Division, Hubli,

Dherwad Dist.

)

. A.J.Fernandish,
Ticket Collector,
South Central Railway,
Hospet Division, Hospet,
Bellary Dist. .o Respondents.

(By Shri K.V.Lakshmanachar, Advocate for responcents)

The
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The application;goming on for hearing this
day, HQN'BLE SHRI L.H.AlREGO, MEMBER(A), made the
|

|
| ORDER

following:

In these two appﬁications viz., Applications

2 and 24 of 1987 (abbreviatec as A-2 and A-24 respec-
tively, for ease of reference) filed under Section 19

of the Administrative Tribunals Act, 1985, which are
inter-connected and th%refore, we propose to dispose
them of by a common order, the applicant prays that the
impugned orders dated 30-9-1986 and 29-12-1%69(Annexure-
'B' in A-2 and A-24 resﬁectively) passed by Respondent(R)

|

2, reverting him to hif substantive post/parent post

in Class 1V, be set aside.
|

2. The following ils the background to this case.

The applicant enteredlservice in Commercial Department
of the South Central %ailway (SCR1y.for short) at Hubli
as a Luggage Porter on 30-8-1974 on a monthly pay of
Rs.196/- in Class III)in the pay scale of Nis.196-232(RS).-
He was promoted as a Ticket Collector ('TG!' for short) ﬂ
purely on an ad hoc b%sis,with effect from 11-12-1981
(Annexure=A in both applications) on concition, that
this promotion would not confer on him, any claim for

. . .| . . .
seniority, confirnation and continuance in this grade.

|
3. In the promotional cadre of TCs, one third
|
(33 1/3%) of the pos?s are filled in, by inviting
volunteers from Groug DY staff,of the Commercial

| Department
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Department of the SCRly. The applicant, along with
others accordingly offered himself for the post of
TC, to qualify for which, he appeared both for the
written test as well as the viva voce . However, he
could not be empanelled for selection to the post of

TIC as he was not sufficiently senior.

4, The applicant was promoted in the meanwhile on

an ad hoc basis, as an interim arrangement against the
quota earmarked for the direct recruits. He was conti-
nued in this capacity till October 1986. The applicant
is said to ﬁave appeared in 1982-83 and again in 1985-86

for regular selection to the grade of TC but without

sSuccess.

5. A panel of 18 Class 1V candidates held eligible

for regular promotion to Class III was puklished on
23-9-1986 by 2, after completing the due process of
selection. Conseguently, the'applicant, who was |
appointec as TC.in Class I1I, purely on an ad hoc basis

had to be reverted to make room for the candidates
regularly promoted as above. As a result, the applicant
was first reverted by 32 from the post of TC in Class III
to his substantive post in Class IV on 29-9-1986(Arnexure-B
in A2). This order of reversion was served on him on

1-11-1986 and was given effect to from the same date.

6. However, the applicant was again promoted by R2

among others, as IC in Class III in the pay scale of

VQQ Rs.

JUNE
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Rs .260-400(RS), on 22-10-1986,purely on én ad hoc

basis, as a stop-gap arrangement,till the regular
candidates joined. He was again reverted by R-2, on
20-12-1986 (Annexure-B in A-24), to accommocate the
candidates regularly selected, after empanelment and
undergoing the prescribed training course. The above

order of reversion was served on the applicant on 15-1-1987

an¢ took effect from that date.

7. The aprlicant has approached this Tribunal

through two separate applications, as a sequel to the
above impugned orders of reversion,alleging that while

R3 who is junior to him, has been regularly appointed

as 1C on promofion and continued in that post, he has

teen reverted. Rl and 2 Have filed their replies thereto,
~which are substantially similar. 23-3 too has filed a

reply.

8. Shri A.S.¥ensinkai, learned Counsel for the
applicant in both these applications contends, that

the applicant has been reverted from the post of TC,‘
without assigning any reason, after having served for

as long as 4 years and nine months in that post, while
R3 who entered service on 1-3-1975 and is therefore
junior to him and besides, is not qualified (being in
the Operation and not in the Commercial Department, as
requifed) has been in flagrant discrimination, continued

in that post; that R-3 nowhere appears in the pertinent

NQL seniority
—
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Seniority List of Class II1I employees in the
Commercial Departmehf of the SCRly;, Thus, his
seniority is indeterminate and therefore, he

cannot be deemed as senior to the applicant; that

the applicent was directed by R2 on 7-4419819to
attend the Promotional Course for TJs for a period of
45 days from 4~5—l981;t;§§ that taking all these
facts into account, his eiient should not have been

reverted from the post of TC, in preference to R-3.

Q. Shri K.V.Laxmanachar, learned Counsel for R-1
and R~-2, denies that 3-3 is junior to the applicant

as cleimed by Shri Mensinkai, as he had entered service
in the SCRly on 1-3-1973 (and not on 1-3-1975 as mis-
stated by Shri Mensinkai) whereas,the applicant entered
service on 30-8-1974. Ee further clarified,that R-3
was selected for the post of TC in Class III,in the

pay scale of Rs.260-400(RS), by virtue of his seniority
in Cless IV, as compared to the applicant and was
promoted to that post,on a regular basis. He contends,
that R-3 was serving in the Commercial Department of the
SC Kly, at thé time he was selected and promoted as TC
in Class II1I and was thus qualified for this post. He
states,that the épplicant could not be appointed as a
regular TC in liké manner as R3,as he was not adequa-

tely senior for empanelment.

10. As regards the contention of Shri Mensinkai

that E-3 éid not appear in the pertinent Seniofity List,
and therefore his seniority was notAdeterminete, Shri
Laxmanachar concedes,that-omission of R3 from the Seniarity

List
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=/was an inadvertent error and on enquiry by us

clarifieg that the Seniority List was still

provisional.

11. We have carefully examined the rival conten-

tions and the material placed before us. Though

primg,facie’ﬂ3 appears to be senior to the applicant
by virtue of his earlier date of entry in service,
namely 1-3-1973 in the S.C.Rly. as compared to
30-8-1974 of the applicant, presuming that he entered
service in an identical cadre as that of the applicant
in the Commercial Department, the question of seniority
needs to be determined and settled, thbugh the well-
established’and recognised procedure of first circulating
a provisional Seniority List to all concerned and

~ finalising the séme after affording reasonable oppor-
tunity to them,to represent their grievance if any,the:eon.
ThisAdoes not appear to have been done in the instaent
case. Shri Laxmanachar produded before us a copy of the
Provisional Seniority List of Class III staff;in the
pay scale of Rs.196-232(RS), in the Commercial Department
of the S.C.Rly. drewn up as upto 1979. He admits
that the name of BR-3 did not appear therein, but could
not explain this omission, as also could not clarify, as
to whether R3 entered service in the S.C.Rly in the éame
cadre as the applicant in the Commercial Department.

dut | 12.Where

—
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12. Where a person is appointed té}a,higher post

in an officiating capacity, he doe§ hot-acquire anj
legal right / (1966) SC (CA 1420/1966) STATE OF MYSORE
Vs. NARAYANAPPA/ to hold that post, for any period
whatsoever and accordingly, there isvnovreduction in
rank,within the meaning of Article-311(2),if he is
merely reverted to his substantive post (1958 SC 36 -
PARSHOTTAM DINGRA v. UNION OF INDIA). In this case, howeve:
though the applicant was reverted from an ad hoc promo-
tion to the post of TC, his Counselxcontends, that R-3
who was junior to his client and who/waS'not qualified
for promotion as TC (as he was workiﬁg,in,the Operation
and nét in the Commercial Departmeﬁt as was the require-
ment) could not have been regularly promoted as TC and
cdntinuedlin that post,while his client was reverted to

his substantive post.

13. In the Provisional Seniority List of Class IV
employees in the Commercial Department of the SC Rly,
drawn up as /& uypto 1979, @ copy of which is procduced
by.Shri Laxmanachar, we notice,that.the name of R-3

is conspicuously missing therein.’~It_theref0re raises

a doubt as to whether R-=3 enteredvsérviCe in the
Commercial Department of SC Rly. @n the same post és the
applicant and if not, on what basis,he was deemed senior
to the applicant and considered éligible for regular
appointment to the post of TC if service in the Commercial

Department is regarded as an essential pre-requisite.

J&L T 14.1In
—/ . )
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14. In our view the first pre-requisite to help
resolve this tangle, is to determine finglly and at

the earliest, the relative seniority of R-3 vis-a-vis
the applicant in the Seniority List of Class IlI staff,
in the pay scale of Rs.196-232(RS) in the Commercial
Department of the SC Rly, which was the feeder cadre
for the promotional post of TC. That done,other -
criteria such as: successful completion of the tests,
training course etc., prescribed for the post of TC,
would need to be examined, for the pufpose»of empanel-
ment and subsequent promotion to the post of TC. From
the pleadings of 3-1 and R-2, we notice, that the only
impediment to the applicant not having been considered
for empanelment and promotion to the post of TC, is
that he was not sufficiently senior in the feeder cadre
of Class III, in the pay scale of Rs.196-232(RS) in

the COmmerciai Department of the SC Rly. The question
of seniority of the applicant vis-a-vis 3-3, is inexpli-

cit, for the reasons aforementioned.

15. In the light of the foregoing, we make the

following order:

(1) We direct R-1 and R-2, to determine the
seniority of the applicant at the rele-
vant time, vis-a-vis R-3 in the Class III
cadre, in the pay scale of 1s.196-232(RS)
in the Commercial Department of the SC Rly.
by finalising the Seniority List in that
cadre at the earliest, as prescribed by
the relevant rules and procedure.

VA, (i1)

p—
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(ii) Having so determined the relative
seniority of R3, vis-a-vis the
applicant, their eligibility for
empanelment in the cadre'of TC in
Class III, in the pay scale of
Rs.260-400(RS) on a regular basis,
with reference to the date from
which R3 was regularly promoted in
that cadre, be decided, according
to the rules prevalent.

(1ii) If, as a result, the applicant is
deemed to be senior to R3, his empanel-
ment and subsequent promotion to the
cadre of TC, on a regular basis, be
regulafed in the manner, as was done
in the case of R3 (whom he would sub-
stitute) and the impugned orders dated
30-9-1986 and 29-12-1986 (Annexure-B
in A-2 and A-24 respectively) will stand
quashed to that extent, in so far as
they relate to the applicant anq R=3.

(iv) In consequence,the pay of the applicant
would be notionally fixed to date, in
the post of TC in Class III, granting
him the increments due. This however1
b would not entitle the applicant to
B : ) arrears of pay in the said post, for
the period during which,he did not
actually perform duty and shoulder higher
responsibility in this post.

A

— (v)




(v) The promotion of R3 as TC in Class-III,
in that event,! for the period during
which,the appl#cant should have been
promoted as TC‘in his place, should be

treated as ad

(vi)

hoc and fortuitous.

This order be Icomplied with, within a

period of 3 months from the date of

sa\-

kms:

receipt.

terms.

n

‘ b e ’
(Ch.RAMAKRISHNA RAO)
MEMBER (J).

No order as to costs.

—"\'wte. Cob™ ~
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The applicatién is disposed of in these

sa -

xé/

-
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po— -1
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(L.H.A.
MEMBER(A)
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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
LR R B B R RN

Commercial Complex(BDA)
Indiranagar
Bangalore - 560 038

pated s 4 APR1988

IAIIN APPLICATION NOS ‘ 2:24 / 87(F)
i W, P. NOL T o /
' $hri Anwar Basha V/s The Divisional Manager, South Central Rly, ;
To Hubli & 2 Ors
. 4, The Divisional Personnel Officsr
1 h Anwar Basha .
’ ?;ﬁ:.gngoil.ct,, South Central Reilway
South Central Railway - Hubli Division
Gadag . Hubli
Dharwad Distriet B Dist. Dharwad
| 5. Shri A.J. fernandish
L] A.S. : o .
2 ::::catf Pens inkal Ticket Collector
No. 1, Parakalamutt Building South Csntral Reilway
Tenk Bund Road Hospet Divieion
Bangalore - 560 009 ~ Hospet

Bellary Diotrlct
- 3. The Divisional Manager

South Central Railway 6. Shri K.V. Lakshmanachar
Divisional Office Advocate

; - No. 4, S5th Block

Hubli 9 Bol1

Dist. Dharwad C B8riand Squars Police Quarters

Mysors Road
Bangalore - 560 002

Subject ¢ SENDING CDPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herswith the copy of DRDER/SﬁﬂﬂAdmﬁiiﬁﬁkxﬁ&iﬂ
passed by this Tribunal in the above said application on 6-4-88

<

é%;E%Y REGISTRAR

(3JUDICIAL)

‘Encl s As above
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Applicant
Shri Anwar Basha

Advocate for Applicant

A.S. Mensinkai

In the Central Administrative
Tribunal Bangalore Bench,
Bangalore

ORDER SHEET

Application No....!

v/s

2828 .

- of 1989(F)

Respondent

The Divisional Managsr, South
.- -Contral Railway, Hubll & 2 Ore

Advocate for Respondent

K.V. Lakshmanacher

Date

EPUTY REGISTRAR (JDUL)
CEMTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE

Office Notes

Orders of Tribunal

e

Y

“T393

A.Nos. 2 & 24 OF 1987

(KSP)VC/ (PS)M(A)
APRIL 6,1988.

ORDER ON I.A.NO.I - FOR EXTENSION
OF TIME

In this application, the respon-
dents have sought for exten;ion of
time by another threé months; either
for obtaining an vorder of stay from
the Supreme Court gf India or for
implementing the order made by this
11-12-1987.

Tribunal on I.A.No.I

is opposed by the applicant.

We are satisfied that the facts

and circumstances. stated by the depo-

nent in his affidavit accompanying

I.A.No.I justify us to extend the
time sought for by the respondents.
We, therefore, allow I.A.No.I and
exter;d the time by another three months
either for obtaining an order _ipf stay
from the Supreme Court or for imple-

ment_‘.ng the order of the Supreme Court.

“Sd |- sdal. &
VICbéHﬁfer%. . MBMBER(A)

———
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BEFGIF THE _ CENTRAL ADMINISTRATIVE TRIBUNAL, AT BANGALORE.

IOAOVKE.. zl—i
. In _
As Nes, 2 & 26 ef 1987.

Betweens

The Pivisiongl Reilway Manager
South Central Rallway

HUDLT oo Applicant
5 .
and

fnwsr Basha
éon of Babajan

© ./ /8outh Central Railuway

\
3

£ /Gadog . Respondent
i

N

N UNDER __SECTION 151 OF THE CODE OF CTVIL PROCRORE
The Applicant most respectfully prays  that fer

the reasons stoted in the accempanying affidavit, this
| Hon'ble Tribunal, may be pleased te grant further

\ extensicn of time by three months fer. implementing the
\.ordcr passed by this Hon'ble Tribunal, oa 11-12=1957, in
" the interest of Justice, '

PLACE: HEBEE DANCALORE

D-teds —
ADVOCATZ FOR APPRLCANT.



BUFQIE THE CENTRAL ADMINISTRATIVE TRIBUNAL, AT BANGALORE

As Nos. 2 & 24 of 1987

Betweons »
The Divisional Railway Manager
Scuth Central Railway

I{libli ese Applicant
And
Mvar Bashsa ses Opponent

AFFIDAVIT

I, Vo Rajagepal son of P,8.Venkatarama. Lyer,
working as Additional Divisional Railway Manager, South
Centrel Raiiway, Hubli, de hereby solemnly affirm and
atate on oath as followsiw

Te I am the first Raspondent in the OCiriginal
application and the  Applicant in the present Applicaticne

2 The  above original applicaticns were disposdd

of by this lon'ble Tribunal on 11-12=1937 bya common order,
granting -several reliefs and issuing several directions

t¢ the Respondent Nos.,1 & 2 to implenment the same within .
a period of 3months from the date of receit of the order.

I submit that the order of this Honlble Tribunal was

received in my offiee on 28-12=-1987, Thereaftcr, the matter

.was referred tot.e Headquarters @ffice for tsking suitable

action in the matier,

S This Hon'ble Tribunal was pleased to extend the
time for implementing the order on 6«4=87 by three months
fron ‘that datiee.

Ly Due to administrative reasons, and want of time,
we have not been able %o implement theorder in the gtipula=-
ted time.  We require. another 3 months tine W implenent
the order. Therefeore, I-have made this Application on -
behalf of Respondent Nose1 & 2 in  the original Applica=

“tione

No.,of corrections:

%Z__({ C.nNt0eseele
//_/



5. I submit that the delay for not complying
with the direstions émamd issued by this Hon'ble
Tribunal in theabo.e said case is unintentiancl,
bonafice and for the reasons stated aboves

WHERBFORE, I respectfully pray %hat this
Hon'ble Tribunal; may be pleased to grant furth:r
extensicn. of time by 3 months for complying the
directions-of this Hon'ble Tribunal, in the interest

of Justices
A

| - —
Icentifiecd by mes ':foi;ii”""ii:;_

“D REPONEMNT

Advocate ‘Sworn to before me!

Place: HUBLI

DATIDs o688
No,of corrections:
. y
A
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™ |

® * CENTRAL ADMINISTRATIVE ~TRIBUNAL

BANGALORE BENCH
* K KKK KX

" Commercial Complex (BODR)

Indiranagar -
Bangalore -~ 560 038

Dateld. 3 21 JUL1988 |

IA IT IN APPLICATION NOS. ° 2 %248 - /87(F)
W.P, NO, . . /

Applicant(s) . ' Respondent(s)
Shri Anwar Basha : ' V/s The Divieicnal Manager, South Central Railway,
To ‘ Hubli & 2 Ore
1. Shri Rnwar Basha . 4, The Divisionsl narsgnnel Officer

Ticket Collector : South Centrel Railway

. South Central Railway Hubli Division
Gadag ' ‘ ' Hubli. (Dharwed District)

Oharwsed District .
S. Shri A.J, Fernandish

2, Shri A.S, Mensinkai . . Ticket Collector
Advocate : : South Central Railway
No. 1, Parakalamutt Buildin Hospect Division
Tank Bund Road Hospet
Bangalore - 560 009 ; Bellary District
3. The Divisional Manager ‘ : 6. Shri K.V, Lekshmanachsr  -~-----: °
South Central Railuway Railway Advccate
Divisional Office ' No. 4, Sth Block
Hubli - B 8riana Square Police Quarters
Dharwad District Mysore Roead ‘

Bangalore - 560 002

Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/¥KXR/ MEREREINXBRBRX

- passed by this Tribunal in the above said application(s) on 20-7-88
- lgﬁnv REGISTRAR
Encl : Rs above ~ (JuDICIAL)




In the Central Administrative
" . ‘Tribunal Bangalore . Bench,
-Bangalore

ORDER SHEET

Application Nos..Z&24 .. of 1987([»')

‘Applicant Respondent

Anwar Basha V/e The Divisional Manager, South Central Rly
Hubli & another

Advocate for Applicant Advocate for Respondent

A,.S5, Mansinkal K.V. Lakshmanachar

Date Office. Notes Orders of Tribunal

20.7.1988 | KSPVC/LHARM
Orders on IA No,2 = Application for

e

e ————
T T

extension of time

In this IA filed on 5.7.1988 the
Respondents have sought for extsnsion
of time to comply with the various
directions issued by this Tribunal on
11.12,1987, 1In the additional affidavit
filed tc day one Shri V, Rajagopal, who
ie working as Additional Divieional Railway
Manager, has explained as to why further
extension of time ie"required. We have
perused the application and the additional
affidavit. WUs are satisfied that the facts
and circumstances stated in IA Ng,.2 Justify

TRUE corY

us to extand the time for implementing the
order of this Tribunal dated 30.9,.1588.

e, theréfora, allow IA No,2 in part and
extend time till 30,9,1988 for implementing
the order of this Tribunal,

! U('”,,);'\?(J [)QJ')L :

?
(‘cw.mu #DMINISTRATIVE TRiDUNA b el l» SA] -
BANGALORE e m(a)




NEW DELHI
17th Januany,1989.

| | Froms : Dated -
- " The Assistant Registran.
Sypreme Court of India
. New Delhi
i 2. The DlVlSlonal Manager,
: o - South Central Railway
. 1°f,Thé’§§gé§£§§§ Divisional Office Hvbll,
" Centrel Administrative  DLSt%. Dharwad,
7 Iribungl at Bangalore.
\/ -

3¢ The Divisional Fersonnal Lundéer,

- South Central Railwagys, Hubli ‘Division,
Hubli ,Dharwad Districte.

SPECIAL LEAVE PEIITION W03, 11670-71/1388
(Tribunal™®. AppIn. Nos, 2/37(F) c;w IYETEED)

A. J.Ferananxls soesPetitioner
Vse

The Divisional _qnooer South _ -

Central Railway & Crs. « e eeR€gpoNCeNnts

Sir,
In ¢continukttion of this Registry's letter of even

number dated e2nd November, 1358 +, I am directed

to forward herewith for ydur information and necessary

Order
action a certlfled copy of the

of this Courk: dated the_ 0% Januw 19 89 ______in the
matter

above—mentloned.

Yours 22(thfut$Y:

ASSISTANT R EGISTRAR

mcﬂu* *
_ te ANo AW :
o T pap) A

ns/13. 12.88/iva
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item No. 5§ ¢ Court No. Section YIX

‘;
SUPREME COURI, IVA
RECORD OF PROCE: J .
o Petition(s) For Special 1.eave To Appeal (Civil/CRmme, (. . . 11670=T1 o119 88( AN)
T ) (From the judgment and order dated of the High Court of *
o i
n . ) i
{
A.J. Feranandie .. PETITIONER (S) |
- VERSUS . |
The "Jivne Nsnzgcr Suuth Zeniral ...RESPONDENT (S)
q,lyc & Drs, ﬂ-+h appln stay?
Jate : 1641469 H Thas/T ese petition (sf was/ were called on for hearing today =
* CORAM};
Hon’ble Mr. Justics 1! i'-'.’;l_'lJ_}L-’Jtt"‘- GM.NM to he TTow -
Hon'ble Mr Justica |.K.!/hommen
Hon’ble Mr. Justice ’ \'\ \‘V\
For the Petitioners 2 o : Asschant Rewgie iz (J“‘ﬂ)
. "".‘I‘ .K.Q.NB?E:ABJ.E’ t“}\/. . poTy - "’J{\ ) "‘198
Sepreme Courefiof Indid
For the Respondents t M ool o inghy P S o cuShnins Yyri, Acve,.
UPON hearing counsel the Court made the following
ORDER
cauntcr—-2F7id vit sh=11 be file? within thrae wee kS
from todav =ne rojeindsr,if cny, will be filed within
thrse w:cks there.fter =ns thems: gr be plezced feor hearing
‘ s > ynde
aftt=r Six w K hencee ’IY\\'&("M 2 2= Wt iy G (IS
(bca.pcafx
(Vijay Kapuwr )
/Af‘ ourt Msstzr
.
L
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, CENTRAL ADMINISFhAlI\E TRIBUNAL -
BANG‘ WLGiE BENCH

Name of Parties:

(a) Appllcant(s)APetltloner(s)

(b) RQspondent(s) :
r !

Natu;e of Case in brief

Name of the Bench Wthh
passed the 1mpugned orders

Whether ‘the case wasie= -

(a) Allowed or disallowed |

(b) Date of Order

(c) Bench comprising of

st/c::vi; Appeal No,

- Raxrties name before the

Hon'ble Supreme Court:-

- (a) Appllcant(s)/

etltloner(s)

(b) Respondents-

(c) Date of Interim Order

(d) Nature of Order in brief

‘may ‘contain the order
if not too. long)

(e) Whether operation of the
order of the Tribunal
stayed/restricted or -

modlfled
3

*e *e .

L L4

'

‘ee

o

continue until final dispesal

. (Cepy of SCﬁs order enclnsad)

' Status que to be mainta;f/

(Peane vejer K- ea

The Q‘\/TA/CCP No. of the Case appealed: A,Ne.2/87(F) and 24/87(F)

Anwarisaéﬁﬂ

Divisional Managar SC Rly, Hubli
- & anr

Reversien te lewsr grade and
premeting & junier te highsr
pest-premeticnal erder ef
junier challengsd.

8angelere Bench

Allswed with directiens

11,12,87 .
Hen.Sh,Ch,Ramakrishna Rao N(J)
HensSh, LHA, ﬂago m(A)

SLPNe 11670~71/88 granted en
17.7.89, CMP Noe 25197—98/BBin
CA Nos 2962-63/89

A.J.Fbinandié (R-3 in 0A)

The Dvl.Memager, SCRly,Hubli tors

- 17.7.89

Status que ebtaining betusen the
partiss as on 17.7.89 is to

by the Supreme Court

’ /’

as dired by the Suprum@

Teokiiws O b

Gloove  MeMenr)
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. CENI‘RAL ADMINISTR\II\E TRIBUMAL -
R - BANG“LQJ: BENCH

.'~7

The OA/TA/CCP No. of the Case appealed: A.Na.2/87(F) end 2‘/07(")

Name of Partles.

(a) Appllcant(s)ﬁpetltloner(s)

(b) Réspondent(s) :
r N
Natu:e of case in brief :

‘Name of the Bench whlch
passed the 1mpugned orders

Whether the case was:= .-

(a), Allowed or disallowed |
(b) Date of Order
(¢) Bench comprising of

'SLP/Civil Appeal No,

-Paxties name before the

Hon'ble Supreme Court:-

(a) Applicant(s)/

,Petltloner(s)

(b) Respondents

(c) Date of Interim Order L
(d) Nature of Order in brief

(may contain the order
if not too.long)

(e) Whether operation of the

order of the Tribunal
stayed/restricted or °

modified,
b s

‘oe

(1]

oo

o

. ' )
Bangalere Bench

Anuar -Basha . .;;'-‘.
Divisional Manager,SC Rly, ‘ﬂ&ﬁl'
- & aar

Reversien ta lamr grade ond’’
premeting a junlor te higher .
pest-premstional srder ef
junier challenged.

Allahad vith dirsctiens

11,12,87 . - o
Hen.Sh.Ch, Ramakrishna Ras H(J)
Hon.Sh, LHA.Rege M(A)

SLPNe 11670~71/88 granted en .
17.7.89, CMP Nes 25197—98/881n
CA Nos 2962-63/89 A

A.J.Farnandis (R=3 in DA)
The Dvl.Memager, SCRly,Hubli de:

17.7.89

Status que ebtaining betuween t-
partiss as en 17,7.89 is te !
continue until Pinal dispeeal
by the Suprems Ceurt

. (Cepy of SCBs erder anclaaad)

Status que ts be maintained Lo

a&s dired by the Supreme Caur_t

(Phone vejev K. eontiev
c_cvnwwmeatw om. k"‘
olbbove MaMer)



CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
%

File of A.Ng,

To

2.

Se

6.

7o

8.

'

The.Reéistrar, '
Central Administrative Tribunal,
Principal Bench,

Faridkot-House,

Copernicus Marg,

NEW DELHI- 110001,

Tha Registrar,

Central Administrative Tribunal,
Calcutta Bench, . .
CGO Complex, 234/4=~A3C Boss Road,
CALCUTTA—?ODDZO.

The Registrar, '
Central Administrative Tribunal,
Bombay Bsnch,

CGo Complex,(CBD), I Floor,

Near Kankon Bhavan,

NEW BDMBAY—400614.

The Registrar, ‘
Central Administrative Tribunal,
Allahabad Bench, ,
23=A,Thorn Hill Road,
ALLAHABAD=1,

The,Registrar, .

Central Administrative Tribunal,
Chandigarh Bench,

SCO No,102-103, Sector=34 A,
CHANDIGARH. :

The Registrar, 3
Centraerdministrative Tribunal,

Guwahati Baench,

Rajgarh Road,
0ff.Shillang Road,
GUWAHATI—781005.

The;Registrar, . :
Central Administrative Tribunal,
Patna Bench,

88-A, Shri Krishna Nagar,
PATNA-800001,

The Registrar, _

Central Administrative Tribunal,
Ernakulam Bench, :
Kandomkulathy Towers;

Sth Floor, M.G.Road,

Ernakulam, CDCHIN4682001,

Commercial complax(BDA), = _.
Indiranagar, ' :

Bangalore—SGO 038,

Dated, thed ¢ AUV 1989

coe2fm

Y



. \ . .
~ - D
9, The Regisirar.

Central Administrative [ribunal,

Jabalpur Benchy, '

Laravs Complex, .

15 = Civil Lines,

Jebalpur {(FF), P
IR PP 1
10, The Registrar : R0 T VT !

Central hdn‘ﬁlSZFCtlv Tribunal, BEREERES . '

Madras Bench, - ' ' : R AR

5th Flosr, EZVK Sampath Buildings, . L

BB Compound, College Road, . S

”’UquuGUUODo. -

11. The Registrarn,

Central Ameantrathe Tribunal,

Jodhpur 8ench, o

C/s Paja bhdn High Court, = ¥

Jodhpur, RAJASTHAN,

12. The Registrar, i

Central Administrative Trlbunal,

Hydersbad Bench,

6tt Floor, New Insurance Building Complex, -

Tilak Road, '

HYDZRABAD .

13« The Registreor,
Central Administrecvive Tribunal,
Ahmedeitxid Bench,
R Navrang Pura,

Mear Serdor r:fci Colony,

Usmanpura, AHMEGABAD,

4. The Togisirol,. -

Central Administrative Tribunal,

‘Guttak Benohy ¢

Dolmandi,

Fb|Tnqu/5:QGl
Sir,

With reference to Principal Bench's circular No,14/1/89-3A/2719 ;
dto20-3~8%, I am rorwerding herewith a copy of the particulars of the :
ord secd by the Supreme Court of India in SLP/CA/CNP preferred B j
o sps on the file of this Bench. ' 3

Yours faithfully, S _ |
Copy toe- L : _ ' S o O
1. PeSs to Han' ble V,Cs and Members, ' : R
2. File No.13/89~311 - . , oo !
3. Court Officer | ‘ , _ S
\ ‘a '
\ 7. ‘
\ o
\ i
\\ *
N !
\ 5

Y e
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: -

Néture of case zn brlef

—-—
Ar

N T BAM;LQJi BENCH

«f

Name of Parties.-ﬂ.u *\ 5

(a) Appllcant(s)ﬁPetftioner(s)

(b) Réspondent(s) B
s 7

- .
-

A

Name - of the Bench whlch
passed the 1mpugned orders

Whether the case wasie .f

(a) Allowed or dlsa110wed
(b) - Date of Order

(c) Bench~compr151ng'of 3

o

'SLP/CiVi; Appeal No,

- Parties name before the

Hon'ble Supréme Court:-

(a) Appllcant(s)/ . -

etltloner(s)

(b) Respondents

(c) Date of Inteiim 0rder4;"

{d)" Nature of Order in brief

{may contain the order
if not too. 1ong)

(e) Whether operation of the
order of the Trlbunal
stayed/restrlcted or’

modlfled
Y

- — e

"

CENTRAL ADMINTSTRATIVE TRIBUNAL :

The CA/TA/OCP Nb. of the'Chse eppealed.

oo_ o )

‘»e

(Plonre 2eyev

A.Nn.z/s7(rj and 24/87(F)

@nwarraééhi

Divisfonal Menager,SC Rly, Hubli
. - & ane

Reversieon te lower grade and
premoting a junier tec highsr
pest-premet ional erder ef

_junior challengsed.

. . , ’
Bangelere Bench

Allewsd with directions

: 11 12,87 . ' ?

Hen.Sh,Ch.Remakrishna Ras N(J)
Hon.Sh, LHA, Rogo m(A)

SLPNe 11670-71/88 granted en
17.7.89, CMP Nes 25197-98/881n
CA Nos 2962-63/89

A.3.Fernandis (R-3 in 0A)
The Dvl.Mameger, SCRly,Hubli kers

17.7.89

Status qua cbtaining botuwsen the
parties as en 17,7.89 is te -
continue until final dispesal
by the Suprems Court

. (Copy of - SCBS crder anclosed)

" Status quo to be maintaiﬁad_

8s dired by the Suprems Court
K earlien

Commuwmicakion, I Ta

Oloove MeMar)



n\%mﬁ 4172—79/88/ . Sec.Iv.a.

%/ \\ SUPREME COURT OF INDIA

- ° NEW DELHI

B Froms — / &\ Dated ﬁhe ‘1.913 g ngyf 1989 o
" 'The Assistant Regist¥ar
Supreme Court of India

New Delhi : 2. The Divisional Maneger,

South Ccnirel Redlwgy
ivieional OffiBe, Hubli,
Distt. Dharwads.

Centraifﬁdmihistrative 3. The Divisionsl Fersonnel
Tribunal; _ Manager, Sovth Central

at Bangedl ore. , Redilways, Hubli Division,
CIVIL :’ISC.PuIITIONS NOS.25197-v6/88 Hfibli, Dharwad District.
(Applng.for stay)

I PHE MALS LR Qs

CIVIL AFFIALS h0902962'63t1 o9

Phe Recjist_rar

]
i
!
i

i
H
)

; A.Jde Fernancis | | . eesotetitionerd
v Vs Lppeliznte
. ®
- The Diviesional Manaoger & Ors. esesRESONGENTS
Sir,

In continuktion of this Registry's létter of even

27th Aprll 1j89

number dated , I am dlrected

to forward herewith for your 1nformation and necessary

action ac:ertlfled copy of the O;Qer —
Of this court: dated the 17— -1309 pas ed ;i " 'in the
,Lillchtlons : o S EREER A
"aboVe—mentloned,

YOQ;S faithfully,

b\

ASSISTANT REGISTRAR

ns/13.12.88/ivA

L



ﬁ THE SUPREME COURT OF [N IA

CIVILORUINAL /APPELLATE  JURISDICTION

by Spetial Lo>we granced by tis Court’s Order dated

I7¢h July, 1989, ir Petitions for special Leawe © moeal
{civil) moa, 13670-11671 of 1988, fyom the Judment and Oxdsy
d-ted the 11th Docandar, 1987, of the High Court of Kamotaka
at Bangalore in jpolications os 2 of 31987 wvith 24 of 1987)

NI, Famandlis

Ticket olloctor
South Camtrdl Raflway
Hogpet Dlvn;, Hogmpet

Boliazy Digtk, . ...Peutione:/&:pell one
. aVergus- _
1. The Divisional M fiag o be ruc copy
W On anajar :
South Cantral Rallusy Y,
tivielonsl Office, Hubli A

Plett, Dharwed Assistant Reivorer (Judl)

2 Ths pivigiongl Personnal Manager, &w.% Court of Iv¥7 |
South Cemtral Railways ]
Hubll Dive,, Rubli
Tharvad Distt,

3, anwar Basha &80 Babajan
Major

Ticket Gollactor

South Cantrg) Rglwq

Gadag, Dharwad Distt, .

Rama::aka Btate ° ae Omnd@cs

Rated the 17th July, 1930
LR
HGH'BLE MRy JUTICE MM, (UTT
HC'BLE #iRe JUSTICE  To K. THOMMEN
Appellant:
For the Petitioner/ s Mr, K,RsNagarajs, Advocate,

Flg:.R?sﬁ’:’gdms ' ¥ Mr, PoPaBinch and Mrg, Sushma url, Advocates,

Contlee s 2/

«
L Sudl- 7 gl
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TN RRa R A ”g

e

R e R "c- L,
> H; x, 3 ' AUERE

S m'ipm.zc TIONS Mﬁ e 4 Mvmtwned baing called on
;/ for he:ring before thig Gourt on ths 17¢h dw of July, 1989.,

/| UPON hearlng Councel for the »ppe:ring partiss harein THIS OGURT
/ DOTH ORDER & at pending the hearing and final dimss‘l by this
Gourt of the qmeala mantioned Dove status cpo as obtaining

’{! betvoen ‘the parties herein on this the 17th amy of My. 1999.

;" | ’ vith regam to the service of the Petitoner/poellent horeln ;,;'
i |. shall be maintaineds

;‘ , AND THIS CCURT DO™H FURTHSR ORDER THAT THIS ORIER be

f : ~ punctually cbsazved and carried into execution by sl1 concamed, ;

| f . WITHGESS mo ﬂon‘blo shrl Engalaguppe Sgetharamish mGatarama,
!,t/ Chief Justice of Iaﬂia‘ st the Supreme Court, Hew Belm., this

the 17¢h awy of July, 1989,
SAf .
-+ (SHARDA LOVE)
DIPUTY REGISTRAR

N o




5 . | ’ . . : 9. (“
@ . - . SUPREME COURT *
AL e B e .(.:N"'_ L/APPELLATE JUR'SDJCT'ON & {
' }
““}. M‘ | | Qq.:.}%“gw : AEE e‘allam i

.- !Il - Appeiiamte . Petitioner

the Nvistonal Manager & Crs, “ssecRogpanientes Respondent

( Engrossed by Advocate-on-Record for ‘ ;
. Examined by as/e : , Iu. ? oy
‘Compared with SHRI

. No. of folios ' Advocate-on-Record for |




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Rt 2

File of A.No.

To

‘2.

Se

J 6.

7.

8.

The Registrar,

Central Administrative Tribunal,
Principal Bench,

Faridkot House,

Copernicus Marg,

NEW DELHI- 110001,

The Registrar,

Central Administrative Tribunal,
Calcutta Bench, A
CGO Complex, 234/4~AJC Bose Road,
CALCUTTA=-700020,

The Registrar,

Central Administrative Tribunal,

Bombay Bench, :
CGO Complex,(CBD), 1 Floor,
Near Kankaon Bhavan, ‘
NEW BOMBAY-400514.

The Registrar, '

Central Administrative Tribunal,
Allahabad Bench,

23=A,Thorn Hill Road,
ALLAHABAD-1 ,

The Registrar,

Central Administrative Tribunal,
Chandigarh Bench,

SCO No,102-103, Sector=34 A,
CHANDIGARH,

The Registrar,
Central Administrative Tribunal,

Guwahati Bench,

Rajgarh Road,
0ff.Shillong Road, T
GUWAHATI-781005, o

The Registrar, - _
Central Administrative Tribunal,
Patna Bench,

868-A, Shri Krishna Nagar,
PATNA-800001,

The Registrar, _ ,
Central Administrative Tribunal,
Ernakulam Bench,

Kandomkulathy Towers,

Sth Floor, M.G.Road,

Ernakulam, COCHIN-682001,

LR S e
il

. Commercial complax(80AY,

Indiranagar,
Bangalore~560 038,

“Dated, the 22 AUG 1983

TN



/

[ J\

,b,?j;\ R w D
Se ine #
Central Administrative Tribunal,
Jabalpur Berich, '
Caravs Complax,
15 = Civil Linas,. .
Jabalpur {MP),.

2GL8TLRaTy : ’
10
EN

0. The Registrar, : S
“erntral Administrative Triguraly”
) . . H .

12.. The Registrar,

.

Central Administrative Tribunal,
Hyderahad Bench, L ,
th Floor, New Insurance Building Complex,
Tilek foad, . S e
HYDERABAD : AR

-5
[&)]
kY

The Registrar, .

Central Administracive Tribunal, .
Ahmedehid Bench, '
Nevrang Pura,

Near Serdar Petel Colony,
Usmanptira « AHMECABAD, -

14, The lzgistror,
Central Administrative Tr%bunalp
Cuttak Bench, :
Dolmandi,
CUTTACK=-753

PRt pewemand
T
-

Siry, . :

With refarence o Frincipal Bench's circular N0.14/1/89-3A/2719~

dt,20~3~89, I am forwsrding herswith a copy of the particulars of ths
orders passed by the Supreme Court of India in SLP/CA/CMP preferred .
eguinst the-enses. on the file of this Bench, :

Yours faithfully,

i
o))

’ \ 2puty Registrar(3d),

Copy tos- - . ' o
Te PoSs to Hon'ble U.C. and Memizevrs, o
2, File No,13/89-311 \
3. Court Officers. . '

pe



4, .
" passed the. 1mpugned orders

‘CENNRAL ADMINISTBATI\E TRIBUNALl
BAMLLQ\E BEI‘CH

(b) RQspondent(s) :
r !

| Netupe of case in brief -

Name- of the Bench whlch

Whether the CasSe WaS:im

(a) Allowed or dlsa110wed

(b) Date of Order
(c) "Bench comprising of -

"SLP/Civil Appeal Nd;

- Raxrties name before the

Hon'ble Supreme Court:-

(a) Appllcant(s)/

etltloner(s)

{(b) Respondents

(c) Date of Interlm Order

{d) Nature of Order in brlef

(may ‘contain the order
if not too. long)

(e) Whether operation of the
order of the Trlbunall -

stayed/restrlcted or

modlfled ‘
A Y

_ The CA/IA/CCP No. of the Case appealed:

' Name of Parties. . C
(a) Appllcant(s)APetltioner(s)

L Y]

.0

0

A.N-{i]h?(fpfaé¢ g}/bi(r)

Anvar - Bhaha j?f s
Divialanal Nanagar,sc Rly, Nuhli

& anr

Ravarsuﬂ ta lauar grada and
premeting a junlar te highsr
pest-premetional arﬂar of
junior challangad. R

W e -
Bangelere Bench

Allauad ﬂith diractiana

11.12.87 © - |
Hon.Sh.Ch. Ramakrishna Rao N(J)
Hon.Sh, LHA, Raga m(a)

SLPNe 11670~71/88 granted en = -

© 17.7.89, CMP Nes 25197—98/881n

CA Noe 2962-63/89

A.3.Fernandis (R=3 in DA).
The Dvl.Mamager, SCRly,Hubli &ors

17.7.89

Status que sbtaining between the
parties as en 17.,7.89 is to -
continue ‘until finel dispesal
by the Suprems Ceurt

. (Copy of - SCBS erder ancloscd)

~ Status que te be maintained

as dired by the Suprems - Ceurt
(Plane »eger K. eadier
loove ,Wﬂv“-.‘/"). ,



g/ | | |
//72//; t\syfhwoﬁ 4172-73/88/ sec.IVeh

%/ X\ SUPREME COURT OF INDIA

a " NEW DELHI -
i ‘ . '&(Datedjbhe‘ 19th ‘July,1989 .

i 'The Assistant Regist¥ar

. Supreme Court of India A ,

New Dglhi - . 2. The Divisional Manzger,
' South Ccniral Redlwgy

: istr | Divieional OffiBe, Hubli,
e Reglstrar Distt. Dharwade

Centrai5Admihistrative _ 3. The Divisional,Fersohnel
Tribunal, Meneger, Souvth Central
~at Bangsl ore. Reilwgys, Hubli Division,

CIVID MISC.PLIITIONS NOS.25197-96/as Haoils Dharwad District.

|

? (Applns.for stay)

i I CHE MAUTHR OF _ _

[ CIVIL APESAIS 108.2962-631198 .

5 , “q ) ) <. }

; A.Je Fernancis oo Petitionerd

P ‘ Vs Appell&nt.

g‘“‘ The Divisional Mongger & Ors; +sssRegpondentse.
sir, | . -

In continutkion of this Registry's letter of even

number dated 27»37Apr11,1?89 ., I am directed

to forward herewith for your information and necessary

action acertified copy of the  Order

17'7f1989  Pésseq

in the

e

of this Court: dated the
© gpplications ‘

__above-mentioneds

' Yours faithfully,

Gk

ASSTSTANT REGISTRAR

' ns/13,12.88/ivA



& THE SUPREME COURT OF INDIA =~

ClVIWL/APPELLATE‘ JURISDICTION

Xoreols by Speelsl Leo-ws gran-ed Dy this Durk'e Order dated
tho 17th July, 1989, in Petitions for pacial Loave 0 pioal
(civil) ™6, 11670-11671 of 1988, from the Judament and COxder
d-ted the 11th Decawber, 1987, of the High Court of Kamotakg
at Bangalore in spolications toa, 2 of 1987 with 24 of 1987)

NJ.Femandti s

Ticket Odllector

South cgltral aau:g

Hogpet Divn,, Hom

Belﬂ?azy ﬂll&'. : .-.‘Peuuopet/mellmt

wVarsug-

The Divisional M -~ to be true copy
1. e on anxger . ‘/' fl
South Central Eailwﬂ . ' \/\L i\ Q{ki

tivisional Office, Hublt

Assisvant Reciorer (Judl)

Distt, Dharwad o h,,.__, )?198 |

2 hs vivisional Personnal Me~nager, Sepreme Court of In¥4 |
South Central Railways .

Hubli bivwn,, Bubld
Tharved Diste,

3. &nwar Basha, s/0 Babajan
Major
Ticket Oollacter
South C:ntral Rallway
Gadeg, Dharwa? Distt,

Kamataks State s+ s Rogpondents
9539

X

HOI'BLT MRe JU TICR MM, iOTT

HOII'BLE MKe JUSTICE  TeKe THOM'EN

Appellant:

For the Petitioner/ s Mr, K, ReNagarafa, Advocate,
For Rasp ndents $ Mr, PoPo8inch and Mrs, sushma 8url, Advocates,

Hose 1 & 2

@ntd.. 02/ =



-l-
™R ATLIC ﬂONs FOR m‘.c ibevumnuonad being called on
for hearing defore thig Court on the 17th dw eof July, 1S,
UPON hearing Councel for the »ppe:ring patti.. horein THIS CCUR?
DOTH ORDER ® at pending the hearing and final disgposal by this
oourt of ths gpresls mentioned dbove status cpo a8 obtd.dnﬂ
bem ‘the parties herein on this the 17th 4wy of Jnlr. 98’,
wzth.mam to the service of tha ?eut..onet/lppdlau herein
shall be maintained;
AND THIS OOCURT DCTH FURTHER ORCER THAT THIS ORIER De
punctually observed and carried into execution by all eoncemed,
WITHESS the Hon'ple shrl ESngalaguppe Seatharsmish Venkataramish,
Chief Justice of Indiz;. at the Supreme Court, New Dalhi, this
the 17¢h &wy of July, 189,
Al -
+ {GHARDA LOWE)
DU REGISTRAR
' o



SUPREME COURT -

CIYILWIAPPELLATE JURISDICTION

sseeiotitl cnoe/ ©_Appellant

W 21ante . Petitioner

“seesBogponicates  Respondent

i B

SHRI .
Advocagﬁ%'ﬁm%e F’Qﬂﬂ coax ,
} o - Appeilichle )
i . %;% gute Susila %ards
ngrosse y vocale-on-Hecor or
the Rospancent

Examined by av/e : Booe & Qe
Compared with SHRI

No. of folios Advocate-on-Record for

. - —— Aty
e i Sty e -

[
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4, .

L
. gw. .

CENTRAL AWINIS'IR\I lkg{mIBLML

BANS;LCLE

( &

The CA/TA/CCP No. of the Case appealed.

N

‘Name of Parties: v
(a) Appllcant(s)APetltloner(s)
(b) RQspondent(s) ~
r "
Nature of case in brief -

Name of the Bench Whlch
passed the impugned - orders

Whether the case wasi= -

(a) Allowed or disallowed |
(b) Date of Order
(c¢) Bench comprising of -

'SLP/Civil Appeal No,

~Raxrties name before the

Hon'ble Supreme Court:-

(a) Appllcant(s)/
etltloner(s)

(b) Respondents

(c) Date of Interim Order '

(d) Nature of Obder in brief

(may contain the order
if not too. long)

(e) Whether operation of the
order of the Tribunal =
stayed/restrlcted or

modified,
LY

-

*.r'

: .: :

[T

-

-%

. . ’ »
Bangslere Bench

;

A;n-.é[sv(ri end z4/§7(r) |

Amur Basha

Diviahnal Mnagor SC Rly, " Hubli
. - & any

Reversien to lesver grads and
premeting a junier te highsr
psst-premstisnal erder ef

junier challsnged.

Allowod uith dirocthns

11,12,87 - o
Hen. .ah.Ch.lekrishna Ras H(J )

- Hon.Sh. LHA. Rege N(A)
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'rhe Ol\/TA/CCP No. of the Case appealed. A.N-.2/87(F) and 24/87(F)

Name of Parties: . ‘
(a) Appllcant(s)/Petltloner(s)
(b) Réspondent(s)

Anm-f,aésha

r ., -~ © % _  Divieisnal Menagsr,SC Rly, Hubli -
_ _ L . | A
Natu.pe of case in brief - '

.o,

Rsversien te lewer grade and
premeting a junier te highsr
pest—-premet ienal erder ef
junier challenged.

. Name of the Bench whlch
passed the 1mpugned orders

. . 4
Bangslere Bench
Whether the Case wWasSie .- h ' |

Alliucd uith ‘directiens

(a ) Allqwed or disallowed |
(b)  Date of Order
(c) Bench comprising of

11 12,87 . ;
Hon..;h.th.ﬂamakrishna Rao M(J)
Hon.Sh, LHA, Rogo m(R)

’SLP/Clvn.l Appeal No,

SLPNe 11670-71/88 granted sn .
17.7.89, CMP Nes 25197-99/88111

~Raxrties name before the - CA Nes 2962-63/89
Hon'ble Supreme Court :- o

(a) Appllcant(s)/
etltloner(s)

”»

A.J. Fs‘mandi.s (R=-3 in 0A)

(b ) Respondents

The Dvl.Mamager, SCRly,Hubli kers

(c) Date of Interim Order 17.7.89

.0

' _1(d) ?ature of Order in brief | Status que ebtaining betueen the
may ‘contain the order parties as en 17,7.89 is toc
if not too. long) _ continue until finel dispesal
- by the Supreme Ceurt
. (Copy of SCGs srder enclcaed)

(e) Whether operation of the
- order of the Tribunal

(1]

' Status que te be maintained

"stayed/re C
modeléd stncted or N &s dired by the :uprem Fourt
LY . . eonlte v
A _ (Plore veiey @
- ‘ cmmécakw o ha

Ooove MaMer)
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File No,2/87 & 24/87

Yo
The Assistant Registrar,
Suprems Court of Indie,
Neu Calhis
Subt Sending of records - Civil Appael
" ND.2962-63/89 (0.A.2/87 and 24/87 of
CAT Bangalors) S
' A
ﬂ,J.Féraandit . Ve, The Divisional Manegaer -
: Soguth Centrel Rafluay &
Others.

. I sm directad to refsr to your letter
DoN0.4172-73/88/Sec. IV A/ dated 27.11,1992 on the ., ~
shove subject and to eey that the cese records of A-ng&t%%
0.A.2/87 and 24/87 conteinad on the case files ere :

enclosed slonguith sn index shest for further ) '
action at your enq,%‘wmavmwmﬁw oo h M% |

Rend e Lo Yohic Cortamss y iy u%m%@et#Wﬁ&%W‘

< MLL’ ?ha receipt of the sbove records ééy plesse be
acknouwledged and the records may be returned to
this Registry, when no loanger required,

~
'

Yours feithfully,

e%mmnuﬁmv) '

Encl.t Indes Sheet DEPUTY RECISTRAR(D).
0.8.2/87 and 24/87 :
records, ’

Coprts Jilogo f BHRT

5,
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22,
23,

24,
25,

26,

27,

os 2 4

Pleint filed before Suprems Court 84 to 100

Notice of lodgment of petition by Supreme :
Court 101 to 102

Notice of lodgment issued by C.A.T. 103 to 104

Letter from the file of 0.,R.2/87 dt,13.2,91
eddressad to Supreme Court Registry regarding
certificate for having served copies of

lodgrant of petition of appeal 105
Acknoyledgement : 106
Originel order of C.F.T. dated 11,12.87 108 to 446
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T CENTRAL ADPINISTRAYIVE TRIBUNAL
ol ] SARCALORE BCNCH
. FERSRR KDL L S YA

Anuar Basha Ve G&eﬂs&@nal #enagar
- - South Central Aailvay &
) fithers, '

81y - Dogcription ) Page No.

1. Order Sheet - | | 1% 5
2. Exsmination report in C.4,T, ' . 6
3. 8Originel Applicstion "7 to 14
4, MAnnexures to Origimel Applicetion 45 o 47
S, Vakeleth | o
64 feply of Respondont 3 uith ennexures 19 to 28
7+ Reply of Respondonte 1 & 2 o 29 ¢o 32
8, Originel Ordor of Cuf.T. , 33 to 43
9, Copy of Order on l.A.«l 44 to 45
10 lufie=11 Por sxtension of time with -
offidevit 46 to 48
11, Orders on l.A.-11 4% to 50

12, Copy of letter of Suprems Court -
dated 17.1,89 with order dt, 16,1.89 €1 to 52

13, Particulars of the arderse passod by the
Supreme Court of Indias with spere copy | .
intimation to other Bonches of C.A.T, 53 to 57

14. Cortified copy of the ordor of Suprems
Court dated 17,7.89 along with » By
foruerding istter dete 19,7,.89 58 to &%
15, Intimstion to other Benchos of C.P.T. o
tegarding perticulars of orders passad
by the Supreme Court deted 17,7.69
slong uith @ copy of forverding lstter
datod 19,7.89 vith apare copy 62 to 70
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Do,  MW1T2-73/88/IV-A -

From:
, SUPRums COURT - . = JIh
o The Assiétant Rggisurar, Ngg SELHI )
“ Sunreme Court of India, o
J 24=-4~98

DALTED:

-t WS EEve S WP 8 i Waw @ v @ 8

dmin{strative Tribgnal,
Bench st BANGALCRE

To:
Re . Gﬁt 24
8231:2‘ 1strar @Qc& sb \ \@K(Z
CIVIL APPEALSNO___ 2962-2963 of 1989
e T %” C‘v{mg" ?%m"
(Appln. No 2 of 1987 C/¥ Appln. No 24 of 1987) ~£:—
0 ﬁ 7‘(9‘@.{ (‘d({

Anflatndile e 0
fot Ctoé’v F’H g‘

A}’z)—‘.L.Lantgc(@(

. . Respondent

Ay Jeo Feraandis

-~-Versus-

The Divisional Manager & Ors.

Sir,

In pursuance of Order XIII, Rule 6, 5.C.R.1956, I am
directed by their Lordships of the Supreume Court to transmit

herewith & certified conmy of the Jndgmewt/Signed Order deted
the 1042.1998 pn the appeallabove-izentioned,

- Al WY N N A RS O e

Th=> certifie” copy of the decree made in the ssid sppeals
will be sent later on.
. lease acknowledze receipt,
Yours feithially

2.

ASSISTANT RECISTRAR

aru.: 'IV-a, E
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. 2 ". (ERCEE A v No.
\\;, -All cornmunications should be - P D. h172-73/88/1 V-4,
addressed to the Registrar. }. -~ ‘
Supreme Court, by designation. T S[IPREME COIJ-R,T
NOT by name -
Telegraphic address — : INDIA
"SUPREMECO"
Dated New Delni, the .. 20491998 .. 19
FROM

The Assistant Registrar, <
Supreme Court of India. 4, g[/w

The Registrar,

\/ ~"Central Admn.Tribunal, ‘;’Jg |q¢,

Bench at Bangalore. AL

e 2 SN SLp R°7¢5€‘Q
INT ERLOCUTORY APPLICATION ﬂOS‘z-_G o A& {ig (,M#
(Applications for restoration of the appeals) -

IN ({VI# q\(n Kl

CviL e w0529 S W
CIVIL APPEAL NOS,2962-63 OF 998 /747 ;. (/wc\ Ly

S o) (bR
sel’ €

A.J.Fernandis heot llant.
~-Versus=
The Pivisional Manager & Ors. ..Respondents.'
Sir, 1. /; n{/’on/// 5 ¢ ;/ {/,// AZ/W’ v /, N / ot // e
D1y oy hee C/ 29 ¢ /958

I am directed to forward herewith for your information
afd necessary a ction a certified copy of the Order dated
20,4,1998 in the matter)’above-mentioned'.

Please acknowledge receipt.

Yours faithfully

ASSI STANT REGISTRAR

‘ , T APPLICATIONS aboveementioned beins ealled on g



Sup. C. b2

| IN THE SUPREME COURT OF INDIA

FRIMINARICIVIL APPELLATE JURISDICTION

INTRLOCUTORY AFFLICATION NOS,5-6
(Applications for restoration of the appeals.) -

No. of

IN THE MATT:R OF: 21-'?!97958
CIVIL APPEALINO3,2962-63 OF /989,

(Appeals from the Judgment end Order dsted 11th December,

41987 of the Central Admiplstrative Tribunal Bench at
Bangalore in Application No.2 of 1987 with Application
No.24 of 19873

AJJFernandlis,

Ticket Collec’.or,

South Central Railway

Hospet Division, Hospet, , .

Bellary District. co O et
Appellant.

-Versus-

Ce:ti'}od 19 be Wue GUPY
1. The Divisional Manager,

South Central Railway, AN E AN
Divisional Office, Hubli, Lsistant Ropece (Jad)
Listt. Vnarwad. 93 - U - (F13%

3upieres Coumt of imdia

2, The DPivisional Personnel

Manager, South Central Railway,
Hubli Division, Hubli,
Dharwad vistrict.

3, Apwar Bashz, sfo Babajan,
Major, Ticket Collector,
South Central Railway, Gadag,
Dharwad Distt. Karnataka State.

« Respondentse.

207H _APRIL, 1995,

CORAlNM:
HON'YBLE M, JUSTICE S5.C.AGRAWAL
HON'BLE MR. JUSTICE SeSACHIE KHMAD
For the - Appellant: Mr.K.R.Nagaraj-,Acvocates

For Respondent Nos.1 & 23 Mr.P.P.Malhotra,Senior hdvocate

(Mr.3,7.hedadri,Advocate with
himo)

For Respondent No.3: Mr.P.iighale,favocates

TH: APPLIC.II0u: ebove-mentioned beins called on

0.2/"‘




:\‘

«2m

for hearing before this Court on the 20th day of April,
1558, UFPON perusing the papers and hearing counsel for
the parties herein THIS COURT while allowing the applicatio;
DOTH ORDER that the Order of this Hon'ble Court dated

10th February,1998 dismissing the appeals on default
be and 1s hereby recalled and Civil Appeal Nos,2962-63

of 1989 be and are hereby restored to its Original
numbers;
AND THIS COURT DOTH FURTHER ORDER THAT THIS

ORDER be punctually observed and carried into execution

by 2 11 concerned.

TNESS the Hon'ble Shri Madan Mohan Punchhi,

Chief Justice of India, at the SupremeCourt, New Delhi

!
dated this the 20th day of April, 1998.
> ) -

(V.K.SABHARWAL)
DEPUCY REGISTRAR
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rﬁﬁbd te be Wue ”:
<;n&kxt Mot

I THE SUSPEME CRT 0T INOTA Assistam Regiawer (Jad! ) 2
CIVIL APPELLATE JUPISRICTICN 35 ~ IR |
suénn‘e Coumt of india

257884

CIVIL AFPEAL NO.2752-51 OF 1329

A.J.Ferrandis .. Anrsllante
Jersus
Divisicral Manager 2% Ors., ., ..Pennondents,
DRDER
9\\ N
Ccuncel for tha aprellant iz unt nresent.,

Earlier 21so witen the cize wa: 1isted cn £.1.38 zcunzel
. are
for the azcellart was ibsent. Tha avie 1m / Jizmiszzed in

S/ — 1

..................J.

(S+SAGHIR  AHMAD)







D Noe. 4172-4173/88/Sec.IVA

{'»-, All communications should be SUP REME POURT
SN g d(ﬁessed to the Registrar, |ND|A |
‘N “Supreme Court by designation, - f‘(“(
N NO
i Teu;;);r:irZZdress NEW l;:l(i-"&7 M M\g é/
*SUPREMECO"
- v @,L@
From:The Assistant Registrar @L L& g
Supreme Court of India, _ ;s
L73// New Delh_l 3,0 //» -a’-
To:
e Registrar, C{ %% »\dlﬁ 9//“53)(‘“
Central Administrative Tribunal, H < (K N e H}}
Bangalore Bench, . Ce.
Bangalore, —ﬂvw %JLQ\& %wﬁfwfip £ VL\« € &{K\L
~ ’ t t\&«‘*—\
CIVIL APPEAL NOS, % OF % ¢ Tl
(Application Nos, e Q : 76‘;: 3 .
. 2 (4 <ie_. - y!‘ - -‘:’.
A,J,Fernandis eos ADD 13,4%“ e ¢

~Versus- m Y 2 &iﬁ "eﬂ;‘f}\ujg{‘ZL;’;
Divisional Manager and Ors, WMJEV Re)sgo&c:s;‘ (N .

o SR B R f%:sffcw et
Siry ' %I/Lcﬁ(&rg;?m ﬂm(ﬁ ?12 M gm"’ %;YQ

In contlnuatlon of this Registr's letter of even mimber
T‘EW’ It
dated the J° Jamary, 2001, I am directed to transmit hembolth
the Original Record relating to the matters, forwarded tothis
Court under your letter file No, 2/87 and 24/87 dated the
8th Jamuary, 1993 as per the 1list attached herewith.
Flease acknowledge receipts

Yours faithfully,

g
/g(‘“\nlS"u?I a rflél
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